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 Revamping  of  Family  Planning  set  up

 322,  SHRI  VASANT  SATHE:  Will
 the  Minister  of  HEALTH  AND  FA-
 MILY  PLANNING  be  pleased  io
 state:

 (a)  whether  there  is  a  proposal  to
 revamp  the  family  planning  set  up

 in  the  country  to  fulfill  the  Fifth  Plan
 targets;  and

 (9)  if  so,  the  salient  features  of  the
 Proposal?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HEALTH  AND  FA-
 MILY  PLANNING  (SHRI  A.  K.  M.
 ISHAQUE):  (a)  and  (9),  The  ap~
 proach  during  the  5th  Plan  is  to  inte-
 gtate  Health  and  Family  Planning  ser-
 vices.  A  scheme  to  employ  Multi-pur-
 pose  Workers  has  already  been  drawn
 up  and  is  in  the  process  of  being  im-
 plemented.  Under  this  scheme,  fe-
 male  multipurpose  workers  are  to  be
 provided  in  a  phased  manner  at  the
 Tate  of  l  per  8,000  population,  instead
 of  i  for  10,000,  ag  envisaged  earlier.
 The  existing  Uni-purpose  Workers  are
 being  given  re-orientation  training  to
 enable  them  to  take  up  the  funttions
 of  Multi-purpose  Workers.  It  is  ex-
 pected  that  with  this  change  in  the
 strategy,  there  will  be  better  utilisa-
 tion  of  the  staff  employed  in  Health
 and  Family  Planning  programmes  for
 attaining  the  targets  set  in  the  Fifth
 Plan.
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 PAYMENT  or  Bonus  RULES,  975  AND
 WorRKING  JOURNALISTS  WAGE  BOARD

 (AMENDMENT)  Rures,  i975

 THE  MINISTER  OF  LABOUR  (SHRI
 RAGHUNATHA  REDDY).  Sir,  I  heg
 to  lay  on  the  Table—

 (l)  A  copy  of  the  Payment  of  Bonus
 Rules,  975  (Hindi  and  English  ver-
 sions)  published  in  Notification  No.
 G5.R.  2867  in  Gazette  of  India  dated

 JANUARY  8,  976  Papers  Laid  Ti2

 the  6th  September,  ‘1975,  under  sub-
 section  (5)  of  section  38  of  the  Payment
 of  Bonus  Act,  ‘1965.
 [Placed  in  Library.  See  No.  LT-l00l0/

 78}.
 (2)  A  copy  of  the  Working  Jour-

 nalists  Wage  Board  (Amendment)
 Rules,  975  (Hindi  and  English  ver
 sions)  published  in  Notification  No.
 GS.R.  2428  in  Gazette  of  India  dated
 the  20th  September,  ‘1975,  under  sub-
 section  (3)  of  section  20  of  the  Working
 Journalists  and  other  Newspaper  Emp-
 loyees  (Conditions  of  Service)  and  Mis-
 eellaneous  Provisions  Act,  1955.
 [Placed  in  Library.  See  No.  LT-L00li/

 76).

 ANNUAL  ACCOUNTS  FoR  1973-74  WIIH
 AvupIr  REPORTS  OF  PARADIP  Port
 KANDLA  Port  anp  VISAKHArAINAm  PORT,
 REvIeEw  aNp  ANNUAL  REPORT  or  CIN-
 TRAL  INLAND  WATER  TRANSPORT  CORFO-
 RATION,  CALCUTTA  Fot  ‘1973-74,  Sea-
 MEN’s  P.F.  (AMDT)  SCHEME,  anp  No-
 TIFICATIONS  UNDER  MERCHANT  SHITPING

 AcT,  958

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  H.  M.  TRIVEDI):
 Sir,  I  beg  jo  Jay  on  the  Table

 qa)  A  copy  each  of  the  followng
 papers  (Hindi  and  English  versions)
 under  sub-section  (2)  of  section  03  of
 ihe  Major  Port  Trusts  Act,  963:—

 (i)  Annual  Accounts  of  the  Paradip
 Port  Trust  for  the  year  1973
 74  and  the  Audit  Report  there-
 on.

 |Placed  in  Library.
 10012/76].

 Gi)  Annual  Accounts  of  the  Kandla
 Port  Trust  for  the  year  1973-
 74  and  the  Audit  Report  there-
 on.

 [Placed  in  Library.  See  No.  LT-
 00i3/  16).

 Gil)  Annual  Accounts  of  the  Visa-
 khapatnam  Port  Trust  for  the
 year  ‘1978-74  and  the  Audit
 Report  thereon.

 {Placed  in  Library.  See  No.  LT-
 00i4/76].

 See  No.  LT-
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 (2)  A  copy  each  of  the  following
 ‘papers  (Hindi  and  English  versions)
 under  sub-section  reo)  of  section  6l9A

 ब्णँ  the  Companies  Act,  956:—

 (i)  Review  by  the  Government  on
 the  working  of  the  Central  In-
 land  Water  Transport  Corpo
 ration  Limited,  Calcutta.  for
 the  vear  ‘1973-74.

 (ii)  Annual  Report  of  Central  In-
 Jand  Water  Transport  Corpo-
 ration  Limited,  Calcutta,  for

 the  year  1973-74,  along  with  the
 Audited  Accounts  and  the
 comments  of  the  Comptroller
 and  Auditor  General  thereon.

 {Placed  in  Library  See  No,  LT-
 10015/76].

 (3)  A  copy  ot  the  Seamen's  Provi
 ‘dent  Fund  (Amendment)  Scheme,  1
 (Hind:  and  Engiish  versions)  published
 in  Notification  No.  G.S.R.  2284-85  in
 Gazette  of  India  dated  the  23rd
 August,  1975,  under  section  24  of  the
 Seamen's  Provident  Fund  Act,  I966.

 See  No  LT- [Placeq  in  Library
 10016/76].

 (4)  A  copy  each  of  the  following  No-
 tifications  (Hindi  and  English  versions)
 under  sub-section  (3)  of  section  458  of
 Merchant  Shipping  Act,  958:—-

 (i)  The  Examination  of  Masters
 and  Mates  (Amendment)  Ru-
 les,  ‘1975,  published  in  Notufica-
 tion  No.  G.S.R,  2421,  ह  Ga-
 zette  of  India  dated  the  2th
 September,  ‘1975.

 4ii)  The  Merchant  Shipping  (Exa-
 mination  of  Engineers  in  the
 Merchant  Navy)  Amencment
 Rules,  1975,  published  in  Noti-
 fication  No  G.S.R,  2447  in  Ga.
 zette  of  India  dated  the  27th
 September,  1978.

 (iii)  The  Merchant  Shipping  (Ap-
 prenticeship  to  Sea  Service)
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 Amendment  Rules,  1975,  pub.
 lished  in  Not‘fication  No.
 G.S.R.  2585  in  Gazette  of  India
 dated  the  25th  October,  1975.

 (iv)  The  Shipping  Development
 Fund  (Loans  and  other  Fir.an-
 cial  Assistance)  Rules,  1975,
 published  in  Notification  No.
 G.S.R.  539(E)  in  Gazette  ot
 India  dated  the  25th  October,
 ‘1975.

 (v)  The  Shipping  Development
 Fund  (Loang  and  other  Finan.
 ciay  Assistance)  Amendment
 Rules,  1975,  published  in  No
 tification  No  GS.R.  56l,E)  in
 Gazette  of  India  dated  the  9th
 November,  ‘1975.

 |Placed  भा  Library.  See  No  4.T-
 L00I7/78),

 क्रि  रामावतार  शास्त्री  (पटना):
 अध्यक्ष  महोदय,  इस  सम्बन्ध  में  मेरा
 श्राबजेकशन  है।  973-74  की  रिपोर्ट
 976  9  पेश  की  जा  रही  है  |  डा०  ढिल्‍लों

 जब  प्रत्यक्ष  थे,  तब  भी  हम  इस  प्रकार  के
 विलम्ब  के  सम्बन्ध  में  ग्रा पत्ति  किया
 करते  थे  ।

 MR.  SPEAKER:  Order  Flease.  I
 think  there  728  a  Committee  af  the
 House  which  goeg  into  thir  and  it  is  not
 the  normal  practice  now  to  put  ques-
 tions  when  papers  are  being  laid

 श्री  रामावतार  शास्त्री  :  हर  एक
 सेशन  में  हम  यह  प्रश्न  उठाते  रहे  हैं
 कि  मंत्री  महोदय  को  विलम्ब  का  कारण
 बताना  चाहिए  ।

 MR  SPEAKER:  Now.  there  is  a
 Committee  on  Papers  Laid  on  the
 Table  and  :f  Members  wish  to  raise  any
 matters  in  relation  to  the  papers  laid,
 they  should  refer  then  to  this  Com-
 mittee.  This  has  been  agreed  to,  to
 save  the  time  of  the  House.


